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[Mr. Chairman.]
5. Shri B. K. P. Sinha
6. Syed Nausher Ali
7. Begam Aizaz Rasul
8. Shri K. S. Hegde
9. Shri Amolakh Chand
10. Shri P. Sundarayya
11. Shri H. N. Kunzru
12. Shri B. C. Ghose
13. Shri H. C. Mathur
14. Prof. G. Ranga

NOMINATIONS TO THE HOUSE COM-
MITTEE

Mgr. CHAIRMAYN: I nominate the
following Members to be members of
the House Committee for the period
22nd May 1954 to 21st May 1935.

. Shri R. P. N. Sinha

. Shri Jagannath Das

. Shrimati Sharda Bhargava
. Shrimati Pushpalata Das
Shri S. D. Misra

. Shri H. D. Rajah

7. Kunwarani Vijaya Raje

I appoint Shri R. P. N. Sinha as the
Chairman of the Committee.

[ A

QUESTION OF PRIVILEGE

Mgr. CHAIRMAN: ] have received
a letter from the Speaker enclosirg a
statement by Mr. Chatterjee. I will
ask the Secretary to read the stiate-
ment. !

SECRETARY: The statement of Mr.
Chatterjee:: - "

“I delivered a speech for about
an hour on the concluding day of the
All-India Hindu Mahasabha Session
at Hyderabad on the 9th May, 1954
My speech lasted from 10-30 p.sm. to
about 11-30 .M. A substantial por-
tion of my speech was devoted to
the consideration of the Special
Marriage Bill and its effect on Hindu
social system. The Press reports
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contain certain bare summaries of
what I said.

“In the course of my speech I cri-
ticised the introduction of a revolu-
tionary change in the said Bill with-
out any mandate from the nation, I
am as jealous as anybody else of the
dignity of the.Parliament of which I
am a Member.

“I could not possibly have any
intention to defame the Parliament
or to lower the dignity of either
House. But I wanted to emphasise-
the desirability and necessity of tak-
ing the mandate of the Electorafe

. ) 4
for a radical change, namely, divorce
by consent, in such legislative mea
sure. I was criticising the social re-
formers who sponsored such radical
change in the Bill.

“The sentence attributed to me
has been taken out of its context
and published with material omis-
sion. I commented that the Council
of States was the Upper House and,
therefore, as the House of FElaer
Statesmen they were expected to act
as a revising Chamber.

“What I said was that some of the
over-zealous radicals of the Upper
House, which is supposed fo be a
body of Elders, seemed to be behav-
ing irresponsibly like a pack of school
boys or pack of urchins.

“I conveyed that some Members
seemed t¢ forget the revising role of
the Upper House. My reference was
only to such Members who were res-
ponsible for introducing such radical
change in the Bill as ‘Divorce by
mutual consent’, which was also
opposed by the Government and by
a substantial section of that House.

“From what I have said it will be
clear that it is not correct to allege
that I said anything contemptuous
of the Council of States or offered
any indignity to that House. I cri-
ticised not the Council as such but
only some Members of the Councili
of States.

(8d4.) N. C. Chatterjee.”
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Ser1 ABDUL RAZAK (Travancore- | true, whether it does not constitute
Cochin): Thz covering note of the contempt of the House. You need not

Speaker may also be read.

Mr. CHAIRMAN: Why do you want
that? There is nothing in the covering
mote.

“I send to you herewith the follow-
ing:

(1) a copy of letter dated the 13th
May 1954 from Shri N. C. Chat-
terjee, Member, House of the Peo-
ple.

(ii) a copy of the statement re-
ceived by me from Shri N. C, Chat-
terjee covering the point on which
you wished to have information
from him as mentioned in your
letter to me dated the 11th inst.

Both these were received by me
it 10-45 p.M, last night and I am
'ending them to you at the earliest
yossible opportunity.

I also send herewith a copy of the
proceedings of the House of the Peo-
ple yesterday (13th inst.) in connec-
tion with Shri Chatterjee’s motion.
This will give you a full picture of
what happened in the House of the
People.

I might here invite your special
attention to my suggestion made in
the House that the question of pro-
cedure should be settled by the Pri-
vileges Committees of both Houses
by agreement as far as possible. 1
may state also by way of extra caution
that the copy of the proceedings that
I am sending to you is an uncorrected
<copy and it is just possible that some
verbal corrections here and there may
be made by Members to whom the
proceedings are sent for correction.”

Surr K. S. HEGDE (Madras): Now
that we have gof the letter before us,
two questions arise: One is, compared
to the report published in the paper,
which should be treated as the correct
-one. That may require to be investi-
gated. The second aspect is, even if
ihe letter as it stands is found to be

give a judgment at this stage.

MRr. CHAIRMAN: We will not dis-
cuss the matter now.

Suri K. S, HEGDE: Bui the question
may require reference to the Privileges
Committee for further investigation
and fo consider what further steps
should be taken.

Mr. CHAIRMAN: In the meantime,
as I have just read to you, the Speaker
has suggested that the Privileges Com-
mittees of both the Houses should
evolve an agreed common procedure
for such matters. I want the House
to be co-operative and friendly to this
suggestion. I, therefore, request the
Privileges Committee of the Council
to evolve, in consultation with the Pri-
vileges Committee of the Lok Sabha
an agreed procedure by mutual con-
sent to be followed in matters when
any complaint regarding breach of pri-
vilege is made against a Member of
either House of Parliament. I am
anxious that this Committee should
come to a decision by agreement apd
consent at a very early date.

Sarr RAJAGOPAL NAIDU (Mad-
ras): What happens to my motion? Is
my motion to be referred to the Pri~
vileges Committee? May I suggest
that my motion be referred to the Pri-
vileges Committee and that the Pri-
vileges Committee may go into the
whole matter after evolving a formula
with regard to the procedure? This
motion may be referred to the Com-
mittee and this may be taken up after
the procedure is settled in the joint
sitting of the Privileges Committees of
both the Houses. 4

Dr. P. SUBBARAYAN (Madras):
Sir, I suggest that the matter may be
left in your hands to do the best that
could be done in the circumstances.

SHr: P. SUNDARAYYA (Andbra):
I') this connection, I only want to say
one word. M looks from the letter o©
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[Shri P. Sundarayya.]
Shri Chatterjee that he is labouring
under the British Constitution of a
revising Chamber and all that. Our
House is not a revising Chamber as
per our own Constitution. If some
common procedure is not evolved be-
fore we adjourn, we request that this
question be taken up again on Tuesday
or Wednesday to be referred to the Pri-
vileges Committee.

Mr. CHAIRMAN: All that I say is,
at the moment I am anxious that the
two Committees should meet and
evolve a formula by agreement and
consent to apply in such cases.

So far as the other matter is
cerned, that will be kept pending.

con-

DEFECT IN THE SOUND SYSTEM

SHRI R. P. N. SINHA (Bihar): May
I 4raw your attention to the fact that
the sound system operating in this
House has been working very badly
and that we cannot hear even a
single word at all?

Mgr. CHAIRMAN: I am very sorry
for the inconvenience caused but we
are in touch with the All India Radio
and the Telephone Directorate to set
this matter right and we shall still
pursue this matter.

THE CODE OF CRIMINAL PROCE-
DURE (AMENDMENT) BILL, 1954—
continued

Surr D. NARAYAN (Bombay):

st To ATIEAW (FTEE)  ATRIOA
ayafa o, § % a8 g W1 o491 &
AT AT ST AT 39 &0 9gfy
Z aEdgg @ AT & | A€ § AEXE
rHeT 2 fR ogew gg € fF oco

@ am fg S s S @M
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(Amendment) Bill,
1954

AT Y dRTEAT FY GO qg S I
el F WSl oA |q) gar &
qg TR S & § FACFATE |
o foq o g @@ é fr ser
a1 78 £ 4 o Afwee #E F (3rd
Class Magistrate Courts). 33
¥y dfwege w129 (2nd Class Mag-
istrate Courts) 1< ®&e Fo1q Af3-
gz sE8  (1st Clas: Magistrate
Courts)# qFzai ¥ aFrei #1 qfas
g #r aATtae FE @ W e
e &= ( Court of Session) # st
g ae Frfas g1 ar a8 w7 far
w ¥ 9 AFew AR F a9h
swiw foed feoawet #10w g9 &
watfaa T & a HR A
qz §t ag @ F fF gourd wd e
FTAL & AR A FHST MTH I X
| I aga ¥ 0 FIF (sections)
g wg W F F=rel # fagar &Y
I FET A @ AFS A FE A
FET TE A § | A gAT § 3
gfaeis 3w 0ad 97 | Fawe
fa® smidzw (arguments) & fox
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Hagemd | =w gE ¥ @
gs i 1 T8 ot o W g

wgt X f& e fdfw aede
(written  statement) @S
& o vaT A& g froqE A
groFatAaee (examination) ¥
TFATfER (Cross examination )
I Frogrfasam (re-examination }
g7 & foq Y arel ¥ 4 foar STt
g1 49 g ZfR oy dwsd agr
AT AVE F ARSI FH GEC A
adEETE ST £ Ar maTEen T 4y
9%, AT TR A A A I TEF
foa 9@ ¥ a%=l &1 UF AT gl



